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C.Pe NO. 9 /93 in 0,i.No. 59 4 /%9
Date of G & .. 22-2-94,
Betweent | :

1. Srd Syed Basha. ~

2. N.Nagaraiju. ///,—

Y N pl_ :it‘S.
and -
1. 8ri D.C.Misra, Generel Hanager, _ '
S.CPailway, Railnilayen, aecunderabad.,//f
2. Sri Murugan, Chief Fersonnel Cificer, o~

S.C.Railway, Railnilayam, Secunderabad.

'3. 8ri S.darayand Swamy,'Chief'Eignal & Telecom inginzer,
S.C.Fly, kailnilayam, Secunderabad.

s Respondents.

Yor the Zpplicants: Mr. V.Venkateswar Rac, ldvocate e
_ ' -~
for the Respondents: Mr.D.Gopal lkao, SC for Rlys.
CORZJMe ’ %ﬁ
THE HONPBLE MEiieDLOORPHT & MuiBrR(GLET) ,
LMD ’xﬂ

TIE HOW' ZLE MR.T.CiulNDRASEWLU REDDY ¢ Pusrodi { JULL)

The Jribunsl mode the foblowing Crdere-
v [ -

In this contempt petition the allegation ies that the responden
dis-obeyed the order dt.3¢ .10 .92, The respondentr ip their counter
have statcd that ag the issue involved in the judnasrt tTas a wide
repercugsion, the resoondents have referred the matt<r to Railway
Joard which in turn after taking legal opinion, filed SiP before the
Supreme Court on 16.3.93. JAccording to ifr.D.Gopal .ab, 8tanding
uvounsel for the respondents, the SLP has been posin? for orders on
7th March. Thercfore he secks an. adjournment to scvie date after
7th March. ' ‘

2. Opposing the adjournment sought by the resiondcnts? counsel,
Mr . V.Venkateswarao learned counsgel for the gontempt Petitioner
states that the respondents are unjustifiably dclaving the ilmplemeont
-tation of the order dta3@.1&9%s and that the mere fact that the
respondents £iled a SLF beforc the Suprewmc Court, docs not .confer
upon them the right to delay the implementation of the judgment.

3. - Heard learned counsel for both the parties. e direct
the respondents to ensure that our order dt. 30.10.93 is complied
with on or before 20th March, 1994, It is ncedless for us to

.add that in the implimentztion of our judgment the respondents wikl
be gulded by the orders of the Supreme Court, if anv ic-ued in the
meantime in the SLP pending before the Supreame Court. rost the
case for orders on 21-3-94,
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Betwaan : , Dated: 15:4.1994%

13l Sri, Syed Basha. o ‘
23 Srid NJNagara juyl ‘oiaiei Petitioners/Applicanta
' And

1ﬂ Sxi;fﬂsﬁqﬂisra, General Manpager, Scuth Central Rajiluay,
Railnilayam, Secunderabady -

24 Sria” Murugen, Chief Personnel Officer, South Central Railuay,
, Railnilayam, Secunderabad.;

3@ Srligs.ﬁarayﬁnasuamy, Chief Sigﬁal & Talécqm Enginesr, South
Central Railway, Reilnilayam, Secundsrabad

Wae  Respondsnts

Counsel for the Applicants ¢ Sri, V.Venkatesswara Rao
Counsel for the Respondents ¢ Sris D.Gopala Rae, SC for Rlys

CORA M: )
Hon'ble Mrs AgB.Gorthi, Administrative Member
Hon'ble Mre TeChandrasekhar Reddy, Judicial Member

The-Hon'ble Tribunal mads the following-order:=-

Heard. Mre ViVenkatesware Rao, for the Contempt Petitionery;
He had shown us a cepy af the order ef the Supreme Court dated
443494 under uhich a directien has been given that "the Centempt
proceedidgs alene shall remain stayed“%} Mr. Venkateswara Rao.:
urges that the Supreme Court did not stay the operation of the
Jjudgement but only stayed centempt precsedings arising out of
non-compliance with the judgements. He therefore statas that a
further direction should be given to the respondents to cemply . ._-
with our [judgement in 0.A% 554/90; _

 Vide our earlier order dated 22.2.1994 we had already direc=-

ted the respondents to snsura that our order in 0.A.584/90 is com-
plied with on or before 20.3.94s In the meantime Hon'ble Supreme
Court vide order dated. 4,3,94 stayed contempt proceedings as ailready.
stated. Under these circumstances we consider that it is needless
for uf to once again direct the raspondents to comply with ogur
Jjudgement in 0.A,594/90. This C.P. may now be listed Por ordersafter
the stay is vacated by the Supreme Courty
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Deputy Registrar(sudlﬁ)
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Sria D.CeMisra, Gensral Manager, South Central Railuay,
Railnilayam, Secunderabads: ‘ )

Srf% Murugan, Chief Personnel OPficar, Seuth Central Railuay,
Rail Nilayam, Secunderabadg

Sril S.Narayana Swamy, Chisf Signal & Telscom Engineer, South
Central Railway, Rail Nilayam, Secundarabady:

Cne copy to Sris ViVenkateswara Rao, advocate, CAT, Hydd

]

5§ One copy to Sri. D.Gopala Rao, SC for Rlys, CAT, Hyds
6., One spars copyd o
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THE HOM'BLE MRIOWSTICE V.NEELADRI RAO
i “ | .. VICE CHATRMAN

A
o THE HON'BEE MR.A.B.GORTHI 3 ‘MEMBERi.(AD)
' ‘ S - AND _ o
CTHE HON'BLE MR.TQCHANDRASEKHAR REDDY
. - ' MEMBER(JUDL)
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